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13.19} hrs,

KERALA APPROPRIATION (NO. 8)
BILL, 1065*

The Minister of Finance (Shri T. T.
Krishnamacharl): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the finan-
«ial year 1985-06.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State
of Kerala for the services of the
financial year 1985-66."

The motion was adopted.

Shri T. T. Krishnamacharl: I intro-
ducet the BilL

13.20 hrs.

ELECTRICITY (SUFPLY) AMEND-
MENT BILL, 1985°.

The Minister of Irrigatiom and
Power (Dr. K. L. Rac): [ beg to
move for leave to in‘rodu~e a Bill

further to amend the Electricity
(Supply) Act, 1948,
Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Electricity (Supply) Act, 1948."

The motion was adopted.

Dr. K. L. Rao: Sir, I beg to intro-
ducet the Bill

13-20} hry,
RE: POINT OF ORDER

Mr. Speaker: There was another
point of order of yesterday that we
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Education Bill
had kept for today. We have already

taken too long. We may take it uwp
tomorrow,

1321 hre

DELHI SECONDARY EDUCATION
BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri M. C.
Chagla on the 26th November, 1065,
namely:—

“That the Bill to provide for
betier organisation and develop-
ment of secondary education in
the Union territory of Delhi, be
taken into consideration.”

The time allotted is four hours.
One hour has been spent.
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